30

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 46 OF 2025

IN THE MATTER OF:
DR. AJAY KUMAR & ANR. .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDENT NO. 6
IN COMPLIANCE OF THE ORDER DATED
18.03.2026 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

A COPY OF THE LETTER DATED 04.04.2026 IS

ANNEXED HERETO AND MARKED AS

ANNEXURE-1.

A COPY OF THE REVENUE RECORDS FOR THE

PRESENT YEAR IS ANNEXED HERETO AND

MARKED AS ANNEXURE- 2.
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4. | A COPY OF THE LETTER DATED 18.04.2026 IS

ANNEXED HERETO AND MARKED AS

ANNEXURE- 3.

5. |/A COPY OF THE BEFORE-AND-AFTER

PHOTOGRAPHS OF THE DEMOLISHED

CONSTRUCTION IS ANNEXED HERETO AND

MARKED AS ANNEXURE- 4.

6. |A COPY OF THE COMMUNICATION AND

PHOTOGRAPHS EVIDENCING THE FENCING ARE

ANNEXED HEREWITH AND MARKED AS

ANNEXURE- 5.

THROUGH COUNSEL
! /

BHANWAR PAL SINGH JADON
STANDING COUNSEL OF U.P.
EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-6375115224

DATE: - 28.06.2026
PLACE: - NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 46 OF 2025 QAR PN
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/
T "“W
\G\O\l Lo YOTRAA T NofaRiaL
IN THE MATTER OF: =7
| R A
DR. AJAY KUMAR & ANR. ... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS ... RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO.6IN COMPLIANCE OF
THE ORDER DATED 18.03.2026 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, NEW DELHI

I, Manish Kumar Verma, aged about 41 years, presently posted as District

Magistrate, Prayagraj do hereby solemnly affirm and state on oath as under:

|.That 1, the Deponent in the above captioned matter, am fully conversant with the

facts of the case and am competent and authorized to swear the present response.

2.That I, state that the contents of the response have been drafted by my counsel on

my instructions and the contents of the same are true to my knowledge and nothing

material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That the present Original Application has been filed alleging encroachment upon
Government land recorded as a pond (Talab), bearing Khasra No. 847/29, Category
6-1, situated at Village Kathula Gauspur, Tehsil Sadar, District Prayagraj, having an
area of 0.2650 hectares.
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4. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal, vide
order dated 18.03.2026.

“1. Shri Bhanwar Pal Singh, learned counsel for the State of UP seeks further two
weeks’ time to file the reply. Rejoinder, if any, can be filed by the Applicant within
two weeks thereafter.

2. Liston 01.07.2026.”

IL REPLY IS AS FOLLOWS
5. That it is respectfully submitted that vide letter dated 04.04.2026, the
deponent constituted a committee for taking action in the said matter

comprising the following members:

i Secretary,  Prayagraj = Development  Authority, Prayagraj;
ii. Additional Municipal Commissioner, Municipal Corporation, Prayagraj
iii. Sub-Divisional Magistrate (Sadar), Prayagraj.

That the aforesaid committee was directed to duly examine the revenue
records of Khasra No. 847/2S and to ensure removal of the encroachment.

A copy of the letter dated 04.04.2026 is annexed hereto and marked as
ANNEXURE-1.

6. That it is humbly submitted that Khasra No. 847/2S, situated in Village
Kathula Gauspur, Tehsil Sadar, Prayagraj, having an area of 0.2650 hectare
(2,650 square metres), is recorded under Category 6-1 (Talab) as per the
present Fasli years 1428-1433.

A copy of the revenue records for the present year is annexed hereto and

. marked as ANNEXURE-2.
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7. That it is submitted that vide letter dated 18.04.2026, the Municipal

Corporation, Prayagraj informed the deponent that upon inspection, the
construction was completely demolished on 18.04.2026 at around 11:00
AM. The Municipal Corporation further advised that the Chief Engineer
(Civil) may be directed to undertake fencing and restoration of the land so as
to revive the water body in its original form.

A copy of the letter dated 18.04.2026 ‘s annexed hereto and marked as
ANNEXURE-3.

A copy of the before-and-after photographs of the demolished construction is
annexed hereto and marked as ANNEXURE-4.

. That it is pertinent to mention that the Nazul Department, vide its

communication dated 22.06.2026 addressed to the Assistant Engineer,
Executive Engineer, Chief Engineer and Additional Municipal
Commissioner, informed that, pursuant to demarcation carried out by the
concerned Nazul Lekhpal, wire fencing of the entire pond land had been
completed on 22.06.2026. It was further informed that a separate proposal for
rejuvenation and development of the pond is being prepared and shall be
submitted for approval shortly.

A copy of the communication and photographs evidencing the fencing are

annexed herewith and marked as ANNEXURE - 5.

. That it is germane to mention that the deponent has been duly diligent in

complying with the orders passed by the Hon’ble National Green Tribunal,
New Delhi, and has taken all necessary measures to ensure timely and

complete compliance therewith in letter and spirit.
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10. Hence, the present affidavit is being submitted for the kind perugal of the

Hon’ble Tribunal. It is prayed that the same be taken on record.

DERONENT

VERIFICATION

Verified at {o= on this _2%#day of June 2026, that the
contents of the above affidavit from paragraphs 1 to 10are true and correct

to the best of my knowledge and belief. No part of it is false and nothing

-

material has been concealed therefrom.
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Date: 18-04-2026

Location: Kathod-ashpur, Prayagral ANNEXURE 4

On Field

Kathula Gospur, Uttar Pradesh, India ==

71 Cotwslim Mayur ViNar, Kathdla Cospur, Uttar Pradesh 211012,
India

Lat 25423796 Long 81, 746033°
Saturtiey, JR/O4/202€ 12:42 PM GMIT +08.30

During Time

‘:'_‘n“ >

Kathula Gospur, Uttar Pradesh, India &=
i3 Gospur, Uttar Pradesh 211012, India
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Coteslim Mayur Vinar, Kathila Gospur, Ultar Pradesh 2
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Kathula Gospur, Uttar Pradesh, India &=
Cpiw+724, Kathula Gospur, Uttar Pradesh 211012, indla
! Lat 26.422895% Long 81.745856*

Saturday, 18/04/2026 12:20 PM GMT +05:30
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; / / 3 "‘ 4 /
athula Gospur, Uttar Pradesh 211012, India
Latitude Longitude
25.42309171° 81.74607109°

Local 12:58:57 PM Altitude 98 meters
GMT 07:28:57 AM Friday, 19.06.2026
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